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it cannot be helped in this House The 
hon. Minister may proceed 

Shri ADil K. Chanda: At this far 
e�d of the discussion, I will just, Sir, 
with your permission make two or 
three brief observations. 

!he qu_estion of East Bengal has been 
raise� with i:reat eloquence by my dis
tinguished friend Mr. Chatterjee. I my
s�lf come from West Bengal, and more 
than possibly most Members, I know 
the woes and miseries of the people of 
East Bengal. But this particular Act 
ha� nothing to do with East Ben.gal. ·' 
This Act only refers to the crimes of 
abduction committed during the 
period round about 1947. The recovery 
work. in East and . West Bengal today 
is· bemg done under the Nehru-Liaquat 
Pact, and under the auspices of the 
Minorities Ministers of both the 
countries. 

With regard to the attitude of Pakis
tan, much has been said. It is the usual 
practice to give a dog a bad name 
be.tore hanging it, but in this case, I 
shall be false to my responsibilities if 
I do not admit here that our relief or
ganisation has received considerable 
help-I should say, every possible help 
-from Pakistan, in the working of this 
particular Act. 

I may mention, Sir, a very 1mall 
case as an example of this. As a result 
of the judgment of the East Pakistan 
Hi1h Court, we had to perforce stop 
our recovery work in our country for 
a while. Pakistan did not take advan
tage of the situation, and durin1 this 
period, they carried on with their re
covery work and returned' to us 172 
girls. 

With regard to the statement made 
by Mr. Gopalaswami Ayyan1ar, !he 
position is this. This is a very serious 
allegation, and tl)is alle,ation has been 
made in both the countries. Just as we 
seem to believe that' the� are thou
sands of h.fah-placed Pakistani officials 
and citizens who are in posse.ssion of 
our abducted women, they also simi
larly allege that on this side of the 
border, many of their abducted wamen 
are in the possession of our officers 
and our citizens. Th!s matter is very 
closely beiOI ·1ooked into, and It II Im· 
possible at this staae to tlV!;! any cate-
1orical answer. It Is only when each 
and every alle1ation has �ee� looked 
into· can they and c�n we 11ve an 
answer to this. 

Sudar Bukam $Inch: Has Pakistan 
supplied you with- the list of officials 
in whose custody Muslim women are 

BW 

being kept, because Mr. Gopaaswam;, 
Ayyangar said we have given them 
every detail of the officers who are 
keeping them here. Have we cot those 
particulars from Pakistan? 

Shri. ADi1 K. Chanda: As I have said, 
Sir, we are enquiring into it. 

Mr. Deputy-Speaker; The question is: 
"That the Bill be passed". 

The motion was adopted. 
TEA BILL 

The Minister o( Commerce aad ID
dustry (Sbrl T. T. Krishnamacharl): 
I beg tci move•: 

"That the Bill to provide for the 
contiol by the Union of the tea in
dustry, and for that nurpose to es
tablish a Tea Board and levy a 
customs duty on tea e1cported from 
India, be referred to a Select Com
mittee consisting of Shri A. K. 
Ba�u, Shri Upendranath Barman, 
Shri Kamakhya Prasad Tripathi, 
Prof. Nibaran Chandra Laskar, 
Shri Debeswar Sarmah, Shri Bhakt 
Darshan, Shri R. Venkataraman, 
Shri G. R. Damodaran., Shri Na1e
shwar Prasad Sinha, Shri Hem Raj, 
Shri N. M. Lingam, Shri H. Sidda· 
nanjappa, Shri Bhagwat Jha Azad, 
Shri P. T. Chacko, Shri.N. C. C�at
terjee, Shri Hirendra Nath Muker
jee, Shri Hari Vinayak Pataskar, 
Shri Jaipal Singh, Shri Tridib 
Kumar Chaudhuri, Shri �. Kelap,, 
pan, Shri Rayasam Sesha1iri ·1\ao, 
Shri Pumendu Sekhar Naakar, 
Shri Dev Khanta Borooab, Shri D. 
P. Karmarkar, and the mover with 
instructions to report on OI' before 
the last day of the first week of 
the next session." 
The Bill is only a combination of 

the Central Tea Board Act of 1Pi9 and 
the 'Indian Tea Control Act, 1938, aton1 
wltli i!ertaln variations that h•ve· been 
fOl,lnd necessary. The Bill beCins with 
a decl�ratlon in terms of Item 52 of 
Uat I, Scheduled VII of the Constitu
tion. 
[PAl(l)IT TIIA1tt1ll DAS BRiltGAV.G m tM 

Chair) 
Tbe definitions more or lea follow the 
pattern of the two tma.cbnen� . with 
certain ._dditions made by the enlar1e
�ent of .the functions of the Tea .Board. 

The constitutio� of tile Tea Board 
d<>e4 not (ollow the pattern determined 
b7 the Tea Board Act ol 1949. Ten 
cate1orles are mentioned in thia Bill 
of perlODs wlao should ftnd repreaenta• 

•Moved with the previous recommendations of the President. 
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tion in the Board and the nomination 
is left to the Central Government. The 
chan&e has been made because repre
sentation in the Tea Board is apt to 
become stratified. Only the intereats 
closely concerned are now represented 
in the existin1 Board. The tea industry 
is one of 1reat nation.al importance, 
and it is hoped that by providinl some 
representation for persons not direct
ly interested In the varloua proceuea 
which the manufacture of tea and the 
sale of tea under1oes, national interests 
would be better served thereby. 

The appointment of a Secretary and 
officers drawinc more than Rs. 1,000 
will vest in the Central Government. 
It is also the intention of the Govern
ment that the .financial control exer
cised on the Tea Board by the Finance 
Ministry should be stren1thened, and 
it follows the pattern that 1enerally 
1overnment has in mind in the matter 
of 1reater financial control in respect 
of all such Boards. 

The functions of the Board have 
been widened. In addition to the pre
sent functions of the ' Central Tea 
Board and the Indian Tea Licensing 
Committee, the enlarged sc<Spe of the 
new Board's activities will include: 

(i) Regulation and control of the 
sale of tea for internal consumption 
or export, �hether by auctions or 
otherwise; 

(ii) · Control over the quality of 
tea and the issue of licenses to en-
1a1e ib blending; and 

(iii) Promoflon of the adoption 
of measures for increasin1 the 
productivity of labour, includinc 
measures for securin1 safer and 
better workin, condi�ions and the 
provlslona and improvement of 
amenities and incentive to workers. 
The Tea Board may also be required, 

according to any decision of the Cen
tral Government in the ex.ercise of Its 
powers as proposed under Clause 33 of 
the Tea Bill, to license brokers, manu
facturers or dealers in tea waste. 

Chapters . III and IV of the Tea Blll, 
1952, contain provisions similar in 
principle to those contained In Chap
ters II and III of the Indian Tea Con
'trol Act, regardinc co.!trol over the 
export of tea arid control over the ex
tension of tea cultivation: The provi
sions of the Tea Bill, however, do not 
stipulate the exact basis sul>)ect to 
which export rights will accrue to tea 
estates and the extent up to which ex
tension of tea cultivation will be per
mitted. The details In these matters are 

to be left to be pre.icribed by rule, 
under the proposed statute. This is de
sil"ab�,, as the Government have to 
decide upon their policy on such 
matters as the interests of the develop
ment and welfare of the tea industry 
may require from time to time. This 
will not,. at the same time, in any way 
interfere with IDdia'a obllptions In 
re1ard to the International Tea A,ree
ment. should this A,reement continue. 

Chapter VI tndicates the control b1 
the Central Government. Chapter YII. 
Clauae 33, is a new provision, as I said 
before, in re1ard to brokers, tea manu
facturers and blenders. The other 
provisions in this chat>ter are those re
produced from the two existing enact
ments. 

I have only one word to say in re
gard to a subject in which hon. Mem
bers are , very much interested. In the 
context of the crisis in the tea indust
ry today, the introduction of this l«:cis-
lation might require some explanation. 
·�s the House is aware, this legislation 
1s not a sequel to the crisis. Certain 
promises were made by Government in 
the last session that a chan1e in respect 
of the methods adopted in the matter 
of tea control was bein1 contemplated 
so that Government could be in a 
better position to exercise greater con
trol in regard to this important 
industry. The present crisis, if anythinl, 
has demonstrated clearly the fact that 
the control exercised by the Tea Board 
oveir the industry is not as cornple1e or 
as efficient ifs it ou1ht to be. In this 
context, I have to mention that Govern
ment are ·not satisfied with the pro
pa1anda that is bein1 carried on for 
tea, either internal or abroad. 

Oui: internal consumption of tea hap
pens to .be less than a third of the pro
duction. This is an unsatisfactory po
sition. Our dependence on forei1n ex
ports i.n respect of this industry is more 
than what it ought to be. Even with 
the inadequate knowledge that I have 
of internal propaganda, I have come 
to the conclusion that internal propa
g11nda methods are extremely unsatis• 
factory. Primarily the propaganda ls In 
relation to the sale of tea, as there fa 
no tie-up between the concerns that 
pack and setl tea in the internal mar.
ket, and the propaganda organisation. 
Though there is no specific mention in 
the new Bill that the ·Board will be 
taking over the control of internal 
sales, I think this matter may be left 
to be considered by the Select Com
mittee. The way in which tea propa
Janda ls done· In other countries Is by 
close liaison wtth the tea sellin, Inter-
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t esta, and the propacanda orcanisation. 
and this Hai.Ion extends to the extent 
of participation in costa. There is no 
�uch liaison between the tea aellinc 
interests and the Tea Board in India. 

The House is also aware that we 
have delinked our tea propa,anda from 
the International Tea marketinc Expan
sion Board. This step had to be taken 
because, from the evidence that I could 
find, the control exercised by the Tea 
Board over the activities of the Inter
national Tea Marketinc Expansion 

• Board was next to nothing. It is silni
ftcant that while the ITMEB persuaded 
the people in varioua countne, with 
whom they were co-operatinc to pro
test to the Indian Government acainst 
the withdrawal from the ITMEB, this 
orcanisation themselves have been 
curiouslY sllent,-a silence which is 
borderinc on complete indifference. l 
am, therefore, surprised that there 
should be anybody in India connected 
with Indian tea interests, who should 
su11est that the action taken by the 
Government of IDdla in th1I inatter 
was unwiae. 

This delinkinc from the ITMEB has 
laid the burden !(luarely on the Indian 
tea orcanisation to undertake, orcanise 
and direct international propacanda. 
Government have taken certain steps 
in this reeard already. They do hope 
in course of time that the new Tea 
Board would be undertakine this res
ponsibility fully and build up an effi
cient oreanisation for doinc propa
ganda for tea in the ·world, if possible, 
in collaboration with the major tea 
producing countries. 

Certain concerned interests are 
bound to express the view that they 
have not been consulted in the formu

.l. lation of this legislation. Considering 
·!f' that the departure from the existing · enactment .has not been. very great, 

this consultation before the dratting . 
of the legislation was, in my view, un
necessary. But I would sucgest to 
the House that the Select Committee 
might be asked to. invite t.he representa
tives of the tea interests and of all 
shades of oplnJon to cive evidence · 
before them. I have no doubt that thl! 
Select Committee, the House and the 
Government would profit by taking 
such evidence. 

.,. An hon. friend suggested an hour 
back · t�at there should be a provision 
in this enactment, similar to Section 
20 in the Industries (Development and 
Regulation) Act, namely that there 
should be power for the ·Government or 
the Tea ·Board, as the case may be, to 
manage· certain estates which· ·:th�, .. 
think, are beinl badly mana,ed. While 

I am certainty prepared to leave it 
to the Select Committee to put in a 
provision of this nature should they 
consider it necessary, I must apologise 
to the hon. Members for more or Jess 
1·ushing through this Bill at this late 
hour on the last day of the session. But 
hon. Members will understand that the 
Select Committee beioc a wide one, we 
can have the Bill remoulded, if neces
sary, and bring it back before the 
Hbuse, and allow all · criticisms that 
can possibly be focussed on it, at the 
belinning ot the next session. 

Mr. CbalrmaD.: Motion moved: 
"That the Bill to provide for 

the Control by the Union of the tea 
industry and for that purpose to 
establish a Tea Board and levy a 
customs duty on tea exported from 
India, be referred to a Select Com
mittee consisting of Shri A. K. 
Basu, Shri Upendran.ath Barman. 
Shri Kamakhya Prasad Tripathi. 
Prof. Nibaran Chandra Laskar, Shri 
Debeswar Sarmah, Shri Bhakt 
Darshan, Shri R. Venkataraman. 
Shri G. R. Damodaran, Shri Nace
shwar Prasad Sinha, Shri Hem 
Raj, Shri N. M. Llncam, Shrl H. 
Siddananjappa, Shri Bha1wat Jha 
Azad, Shri P. T. Chacko, Shri N. 
C. Chatterjee, Shri Hirendra Nath 
Mukerjee, Shri Hari Vinayak Pat
askar, Shri Jaipal Sinrh, Shri Tri
dib Kumar Chaudhuri, Shri K. 
Kelappan, Shrl Rayuam Sesha
giri Rao, Shri Purnendu Sekhar 
Naskar, Shri Dev Khanta Borooah 
Shri D. P. Karmarkar, and the 
mover with .instructions to report 
on or before the last day of the 
ftrst week of the next session." 
Shri N. B. Chowdhury (Ghatal): We 

all know that the tea industry is today 
facing a terrible crisis and thousands 
of tea garden labourers have been 
thrown out of employment. At this 
stage, certainly we want a measure 
that is to be brought forward to ensure 
that .the Indian garden owner does not 
suffer and at the same time the work
ing classes are also provided for. So 
far as this Bill is concerned, we feel 
that not only the tea interests, and 
the owners of the tea gardens should 
be consulted, but that there should be 
conferences of a tripartite nature, bet
ween the interests concerned, namely 
the tea owners, the tea 1arden work
ers and the Government so that they 
might represent their views. It is only 
throu1h such fri1>artite conferences 
that we can cet q,eatlons which will 
help the Board to function properly .. 

So far as the constitution of the 
Board is concerned, we ftnd that as 
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many as 40 members are iOin, to be 
appointed !or this Board. 

Mr. Claalrman: There is so much of 
noise in the House that it is impossi
Qle for the reporters to take down what 
is being said. I would request hon. 

.Members kindly not to talk. 
Shri N. B. Chowdhury: So far as the 

membership of the Board is concerned, 
it has been statM that all tea interests 
will be represented. The owners, the 
Chambers of Commerce, the consumers, 
the manufacturers, the labourers. em
ployees, the Members of parliament, and 
the representatives of the Central Gov
ernment and the Governments of the 
principal · tea-growing States have been 
mentioned. But so far as the workers 
are concerned, althouih we find that 
persons employed in tea estates would 
have a certain repres�ntation, no speci
fl-:: mention has been made as to what 
would be the quantum of that repre
sentation. The Chambers of Commerce 
also would have a certain representa
tion. It has not been stated as to whe
ther the organisations of labour would 
be enabled to 'send their representa
tives . . It. will not do if simplY a �rson 
is nominated, who may not enjoy the 
confidence of the workers in. the tea 
gardens. I would like to draw the atten
tion of the Select Committee to the 
fact that when the Chambers of Com
merce, that is the organisations of the 
.-wnei::s of the tea 1ardens, are given 
the. opportunity 

. to be ' ttpreseilted on 
the Board, a similar facility should he 
extended to ttie Tea Labour Unions 
who should also be consulted, and 
asked to send their· representatives. 

It has also been stated that so far 
as the quality of tea is conc.:?rned, there 
would be research centres, where 
scientific investiHtions would be m�d� 
to improve the quality of tea. Comm1 
from West Bengal, I know that some 
time back in Calcutta, the Corporation 
bro�ht cases a1ainst renowned ftrms 
that instead of usin, 1ood quality tea 
they used a mixture of tea stem. When 
npresentations were made to the Gov
ernment, the Government instead of· 
seeing that they improved the quality, 
brought up a measure by way of legis
lation dedarin1 that this could be 
111lowed. I want to draw the atten
tion of the Select Committae to thfs 
fact also. Althourh it has been admit
ted by all sections of the people • . that 
the quality of i.ea that is available · for 
fnternal consumption, needs to _be im
prCA1ed, yet, .- .end that a . . "�r 
State Government has come in with 
a measure declaring that such a mix
ture could be · allow'4 

. Theo, �e find that so far as the tea 
industry 1s concerned, the censua of 
forei1n capital aated 30th June 1948 
showed tnat about 75 per cent of the 
capital invested in the tea industry 
was 1oreig n -owned. And we know that 
on.e of .t�e !llajor reasons for the pre
sent crisis in the tea industry is the 
manoeuvrings of these people. So this 
must be borne in mind while the Select 
Committee is · going throuih this mea
sure, as to how we can. save the native 
in_dustry. The case of persons who 
have · started small gardens must be 
considered. We also know that due to 
the present arrangement of auctions at 
Calcutta, Cochin and London there is 
sufficient scope for these foreign in
vestors to carry on auctions at London 
and, therefore, the small owners ·of 
tea gardens here do not get an ade
quate opportunity to have any say in 
the · matter. 

Another thins is that with re1ard to 
tea garden labour, the Plantations 
Labour Act 1951 and the Minimum 
Wages Act are to be applied. But we 
find that when thousands -of workers 
are being thrown out of employment 
and so many gardens bave been closed 
down, no steps have been taken by the 
Government to see that these workers 
ftnd alternative employment or are 
given some unemployment dole or that 
they· enjoy all the facilities which are 
guaranteed under these measures . 

Then it has been said that an attempt 
would be made to orranise certain 
gardens on a cooperative basis. While 
considering ·,li:ls. the owners of small 
1ardens should be asked to re-orea· 

• nize their gardens, if possible, so 
th'lif they may not be in very ,reat 
difficulty to carry on their trade. 

With these few words I think that 
while the Select Committee ts 1oin1 to ,' 
"onsid4!r . .  this measure, they should 
consider the case of the wor)cers in the 
t.l!idens . arid �lso the owners of small 
gardens who· belon1 to this country 
and see that the foreien investors who 
are practically c_ontrollin, the entire 
industey do ·not make any attempt to 
�-"�Of .the inter�sts of iodilenous " 
�ltil. . ' · . 

Shrl .ll. K. Desai (Halar): I fully 
support the motion for reference of this 
Tea Bill to a .Select Committee. The 
Bill has come none too soon. When the 
Bill for the re,ulation. and control of 1 

Industriea was before this House, I did 
sugtest that the plantation industry be 
included in it and at that time on the 
ftoor of the House an assurance was 
1iven that a Bill controllln1 the tea 
Industry would be brou1ht before this 
Hau'., 1� a comprehensive form. 'l'hlS 
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Bill is seekin• to repeal the two Acts
tne ·rea .t:ioard Act and tne Tea Con
�rol Act- and the name of this Bill 
1s: the Tea Bill. This means that the 
whole of the ·tea industry is now sought 
to be brought under the control of the 
,Government of India. 

As the Bill has been brought at the 
very fag end of the session and we have 
very little time, I do not think I will 
be able to olfer any detailed observa
tions on it. But as it is going before 
a Select Committee, I should like to 
make a few observations. The tea in
dustry, as we all know, is the most 
important and strategic industry in 
this country. It is a great export in
dustry which brings us a lot of foreign 
exchange, and. every now and then we 
in this country are faced with some 
crisis or the other so far as the tea 
industry is concerned. Now these cri
sis come over us or the crisis is sought 
to be created either artificially or by 
the vested interests and somehow or 
other the Government, the Parliament 
or the State is being made to make 
some con.cessions. I may say at this 
stage that this is one industry about 
which there is very little knowledfe 
in this country. This is one industry 
which has been built up on the blood 
and sweat of the poor human beings 
in this country. Just think of the past 
when this industry was established 
in this country: particularly, this in
dustry was established in jungles and 
hills where hundreds of our country� 
men living on the verge of starvation 
in the plains have been taken.. One 
does not know what happened to them 
and it is a matter of history that thou
sands of poor labourers and employees 
woV,ld have died in those areas which 
are· 'infested with malaria and ·a1r·sorts 
of diseases. This industry Is one which 
has developed In this country after ex
ploiting very fully our human resour
ces as well as our natural resources; 
and it has come into existence, u a 
,:natter of fact, by the concessions 
which we cannot think of givbi1 to 
anybody-con.cessions which were 
1iven by the foreirn Goyernment to 
the foreign interests in those IOod olc:l 
days. If you look to the ftnanclal as
pect of this industry, I think their paid 
up capital oriRlnally might have been 
practically negligible. The whole in
dustry has deveJoped durinc the last 
so many years on the resources which 
this country has. supplied, and today 
the industry is trying its best-because 
1t is more or less a monopoly concern, 
more or less monopolised by the fore
i,n interests who hav� 1ot their own 
method of dealln1 with us, who have 
1ot their own m�thod of dealJn1 with 
employees-to 1et as maf\7 con�slons 

· as possible. But for the first time now 
I am happy that this industry is sought 
to be b1ought under our control: 'Just 
now ,there is a.crisis and they say that 
WH�S paid to.'. the workers a.re very 
heavy and so we are not able to sell 
this tea in the outside market. Has 
anybody explored what are the over
he�d <;.r.arges, what are the manage
ment charges and what are the charges 
that constitute the cost of production, 
as far as these charges are paid out 
either in London or any other place? 
It our raw tea i$ exported at eight 
annas or nine annas per pound, that 
very tea is sold in the Europeon mar
ket at Rs. 2-4-0 and 2-8-0. This differ
ence, in my opinion, is belni pocketed 
by others and not our people who are 
working there. Attempts are being 
made for the last two, th,ree or six 
months to see that the implementation 
of the Bill on plantation which we have 
passed in this House, the Plantation 
Act . which is more or less welfare 
le&islation, is sabotaged on the one plea 
or other. 

.N:ow. the present Tea Board that is 
constituted is ·dominated ·more or less 
by the Tea Plantin1 Interests. Of 
course, there is improvement in this 
BW as far as the representation is 
concerned. But, I may just point out 
to the hon. Minister ·of Commerce and 
In:duStry, what does he mean by giving 
r.epresentation' to the vested interests 
ih' different guises: One is 1he dealers 
including both exporters and internal 
traders of tea are given representation. 
Theil again the Chambers of Commerce 
and Industries are also beln1 given 
r_epresentatlon. Are ·not these dealers 
also members of the · Chambers of Com-
1?\erce and Industry? Then again, in-

" (j) such other persons or class 
of persons, as scientists, economists 
or business men, ... " 
So, it ls more surprl1l� that Jn three 

different · ways the vested interests 
about · whom we have got our own 
doubts are a1aln sou1ht to be repre
sented in · thi1 Board so· that a1aln the 
.Tea Board that Is beln, constituted 
even under this Bill will be dominated 
more or less by the vested lntereats. 

Now. there is one other sui,eation 
which I would like to make to the Se
�t .C,ommittee. As the PlantatJOn In
dustry has been excluded in the'Yndua
trles Re,ulation and Pevelopment law 
that we have passed, the section dealinir 
wJth the takin.c over of th� lndu�trt 
or the undertaldq In the Interest of 
the couritry should be fncluded In tbll 
�Ill so that there wlD be no need to 
include this Plantation Industry In the 
Induatrfes de"'loprnent a�d re,ulatlon 
law. I think this 'sune,tion : 1'�1cb I 
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am rnakins wW flnd suitable reception 
at the hands of the Select Coaunittee. 

Just now some tripartite conference 
of the Government, of the employees 
and the planters is meetin1 at Calcutta. 
to resolve this crisis. But such crisi• 
had always been coming and it has been 
resolved temporarily. I hope that after 
enactin, this Bill, it is very ur1ent 
that the Board envisa1ed in this Bill 
should be formed and we have got to 
see that the Tea Industry is mana1ed 
in such a way that such temporary 
crisis may not come. The crisis should 
not occur in such a very important in
dustry. It is occurrin1 because the 
whole thiD1 is left over to private 
enterprise, which has been bringln1 
every now and then crisis in t.he Tea 
industry. 

Now, aa tar u tbe tea industr;v is 
concerned, we have, as I said, no know
ledge about it and, so, as I suuested 
last time, a complete probe into the 
workinc of th.la industry. The Board 
will look into it when the time comes. 
I would suuest to the Government 
that they must appoint a sort of Com
mission to go into the workin1 of the 
whole industry. Let us see the mind 
of our Government especially in deal
inl with the tea industry. The mind of 
the Government la 1enerally. made up 
by those people who place both tacts 
and figures and information that would 
suit them. As far as other interests 
are coneerned, they are not presenting 
any views and even if they are pre
sented, tb..ey are ignored. So I belie�e 
that tne Bill . as it bas �n presented 
to us is a good Bill and it must be enact
ed as early as possible and I hope in 
future some of us may not have to 
ofter criticisms which I have offered 
today. 

Mr. Chairman: A su111estion has 
been made that the name of Shri T. 
Subrahmanyam be added to the list of 
Members. I hope the sug1estion is ac
ceptable to the House. 

, Several Boa. Members: Yes. 
Mr. Chairman: The name of Shri T. 

Subrahm·anyam is add� to the 11st. · 
Sbri R. K. Chaudhuri (Gauhat1): I" 

wiah to speak on what repercussions this 
Bill has on the tea industry of the State 
to which I belon1, namely the tea in
dus�ry in Assam .. Reading the provi
sions of the Bill, it seems to me that 
it is a mockery, at this stare. of" the 
tea industry in. Assam. I do not know 
what the . condition of the industry in 
other parts of India. is, but so far as 
Assani ·is concerned, I can say without 
the least hesitation, particularly so far 

as the Indian interests are concerned,. 
that the tea industry is about to col
lapse and by the time this Bill is � 
ed, the tea industry of the Indian. in 
Assam will totally collapse. I do not 
blame the Government. In this respect 
they have shown a lot of earnestness. 
They have recently had several confer
ences and they had also sent out their 
officers to Assam and also to Calcutta 
to find out exactly what can be done 
to save the industry. But the net 
result of what has been achieved is 
most disappointin1. The assurances and 
concessions 1iven are hardly sufficient 
to save the industry at all. I, therefore. 
say that certain provisions of this Bill 
at least seem to be entirely necessa17. 
Here in clauses 12, 13 and H we are 
speaking about the limitation ot culti
vation, control and the expansion of 
tea cultivation but I am afraid the 
House will be astounded to hear-not 
to speak of expansion-the position in 
the industry is such th:it no cultivation 
even of the existin1 tea 1ardens is like
ly to be taken in hand in the near 
future. As many as 20 1ardens of 
which I know have already sent notices 
to the labourers that they are 1oinc 
to close down their work from the 
-be1inning of next year. And I was 
rather surprised that my friend who 
has just spoken, Mr. Khandubhai Desai. 
had not a word to say in favour of the 
labourers who are going to be totally 
out of employment in the near future. 

Sbrl K. K. Desai: I want permanent 
employment,. not temporary one. 

Shrl R. K. Chaudhuri: From what I 
�derstand from a reply recently ,ive11 
in the course of a statement made by 
the hon. Minister of Commerce and 
Industry, the guarantee they are pre
pared to 1ive is to the extent .of 1953 
cultivation only and that would not 
satisfy the tea interests in Assam, 
because they have already mortgaged 
the crops and .hypothecated all the tea 
estates to the Banlts. 'The Banks 
are not prepared to lend out 
an,y money to them unless some gua
rantee is also given to the existing 
loan. Now, the tea industry cannot be 
blamed for this reason that they have 
been very liberal to their labourers. 
I do not say that they 1lave been extra
llberal, but they have been liberal I 
suppose, considerin1 the employers ' of 
other industries in India. In the tea 
gardens rice is supplied to labourers 
at Rli. .5 per maund even now. Even 
when the market . was soaring up to 
Rs. 40 per maund, the tea proprietors 
had to suppl,: rice to labourers at Rs. 
5 per maund. Even lf a sln1le member 
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of a family of the labourers worked for 
.a perfod ot a week in the 1ardens, they 
were entitled to 1et rice at the con
cessional rate. They are entitled to 
.aet their clothin1 at pre-war prices 
even now. Various other privile,es 
are eiven by the tea 1arden proprietors 
to their labourers. Not that I 1rud1e it. 
But I consider that unless Government 
takes the entire tea industry under 
their control, it will be difficult tor the 
tea proprietors to shoulder the burden 
of these privile1es. Unless the finan
ciers know that the tea industry is 
coing to have a mar1in of profit, they 
are not goine to lend any further 
money. Unless there is some lon, term 
arrangement, the tea estates are bound 
to collapse. 

Yesterday a Conference was held by 
the Labour Minister in which the whole 
question would have been thrashed 
out-whether the mar1in of expendi
ture c.ould be reduced so far as lab
ourers are c.oncerned. But no proprie
tor of the tea estate would even think 
of taking such steps because it would 
lead to strikes and other thines. There
fore, I submit that before we l'O into a 
legislation like this, we must seriously 
consider what has been actually done by 
the Government. For instance what has 
Government done to stabilise the pric
es? How is it that the tea exported to 
England and other countries is sold at 
the maximum rate of Rs. 1-11-0 per 
pound now, whereas in India itself we 
have got to take tea and pay for it at 
Rs. 3 per pound? What is the reason 
for this difference? What has the Gov
ernment been doing for the last ftve or 
six years in order to alter this state 
of affairs. 

What Government should do now to 
save the industry is that they should 
purchase the entire stock of tea and 
reeulate the prices themselves, just as 
they did durine t.he war in 1942--44. 
When Government took the entire 
charge of the stock and issued permits 
for exports. If the Government now 
really want to save the tea industry 
they should purchase the entire stock 
of tea at a price which does not brine 
loss to the industry. With a margin 
of profit for them if the Government 
takes charge of the entire stock of tea 
and sell tea themselves then the price11 
will be reeulated. They will be able to 
export to countries where tea is needed 
and the tea industry will be saved. My 
whole point is this. Unless you save 

the tea estates now, it is useless to pass 
such voluminous legislation.. Govern
ment in order to show their apprecia
tion of the seriousness of the matter 
should take into consideration the sue-

1estioM that I have made of their 
becomin1 the owner of the entire 
stock of Indian tea and to re,ulate the 
export and sale thereof. Thereby they 
will 1ive some assurance to the finan
ciers as well as to the tea proprietors 
themselves and they will be able to 
stand on their own legs. 

Another point to which I would like 
to draw ·the attention of this House is 
that we must seriolisly think of extend
ine the market for tea in our own 
country. We can n.o lon,er depend on 
our monopolistic position. In Russia 
where a large quantity of tea is consum
ed, I understand that they are thlnkinl 
of tea plantations in some areas. In 
South Africa, tea cultivation bas been 
started. In Indonesia-Java and other 
places-there is a eood production of 
tea. Ceylon is producing a· laree quan
tity of tea. In no other country except 
India is an export duty on tea 
levied. But here the Government 
still persist in levyinl an export 
duty, while the industry is 1oin:, 
to ruin. Government on their 
part must make some sacrifice. They 
should either do away with the export 
duty for some years, or should make 
some arraneement for deferred pay
ment c,f the export duty. In Assam the 
tea Industry will be grateful-the 
Indian section o( it at least-if they 
are only allowed deferred paymen_t, 
that is instead of levyine the duty 
before the tea is allowed to be moved, 
they may be allowed to make payment 
after sale. Now tea is not allowed to be 
moved unless the export duty is pre
paid. That hampers the smaller pro
prietors. 

Now I would appeal to the House 
that we should cultivate the habit of 
taking more tea. There is � lot of pre
judice in this part of India, Northern 
India (excepting West Ben1al) a1alnst 
tea. 'Some of my hon. friends com
plain that tea is injurious to bealt.b. 

Panell& Alp Ral Sbutrt (Aznm1arh 
Distt.-East cum Balblla Distt.-West) 
Tandonji says so? 

...Bhrl Tandon (Allahabad Dlstt.
West): Gandhlji said it. 

An Bon. Memb�r: Doctors say so .. 
Sbrl K. K. ,Claaadburl: The sooner 

you decide not to have aeything to do 
with such Doctors, the better. 

This attitude is the main reason for 
the ruin of the tea industry. You want 
to produce something for people, who 
do not belong to India, just as we want
ed to produce opium, not meant for 
consumptiori here. That prejudice to 
tea has to be removed. When YOU. 
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[Shri R. K. Chaudhuri] 
start with ·a prejudice that tea is in
jurious to 'health, you cannot expect 
the tea industry to flourish. Let us 
have an authoritative opinion on the 
subject. If it i1 really injurious to the 
health of the country, it should be in
jurious in all parts of India. If it is 
injurious to people in United Provinces 
it should be injurious to people in 
Ben1al and Assam. Why then do you 
allow so much production of tea. Why 
then do you take so much interest in 
tea and have !eeislation, if it is really, 
as some of my hon. friends s�m to 
think, a poisonous drink? 

My whole object in makin1 this 
short speech is to bring to the notice 
of the· House as well as of Goverrunent 
that if really you consider that tea in
dustry should prosper, if really you 
want to take some good contribution 
from the tea industry, you should en
courage a market for tea not on.ly in 
other parts of the world but also in 
India itself. If you really think that it 
is injurious exterminate this industry 
altogether. I believe we shall be living 
in Utopia if you for a moment enter
tain the idea that tea is injurious and 

. that the taking of tea should be stop
ped. I would suggest any friend here 
to go and live in Assam or Bengal 
without taking tea. We have not so 
much of milk and honey, which you 
have in this part of the country, as tea. 
Tea protects you from various kinds 
of malaria. 

Shrl H. N. Shastri (Kanpur Distt
Central): You are an embodiment of 
those advanta1es yourself! 

Shri R. IL C .... clltarl: Yea, I am a 
tea drinker. (lntef'Tuption). I am n.ot 
interest.eel in the tea industry. I am not 
a shareholder or a proprietor of any 
tea estate. I am not a propapndlst 
also. Bat I simply want to remove the 
ignorance of m:v friends in this reapect. 
Some friends complain that .if . they 
take a ' cuo of tea. they cannot sll'ep the 
whole niiht. 

8hrt Vfl1a,...baa (Quilon-cum- Mave
llkkara-Retlerved-&b. Caltel): Tliat 
is true. 

8hrl R. K. Chaaclbarl: I can take a 
cup of tea just before I 10 to bed and 
sleep like a top. But you mitht' be 
thinking of so mnay thlnes which you 
have done during the day with the 
result that you do not ,et sleep! 

Mr. Chairman: He may speak on the 
Bill. 1 think he has ftnished. 

� l1W't �N 9""" : � 11n' . .. 
ffl Cfflf, � lfiT � I 
8hrl R. K. Chauclharl: That is all. 

Sir. 
Some Boa. Members rose-
Mr. Chairman: It is so late now. 
Shri S. C. Samanta (Tamluk): I have 

to offer some comments. I will do it in 
ftve minutes. 

Shrl Damoclara Menon (Komikode): 
I have been standini up a number of 
times. I want a few· minutes. I have to 
make on.e or two points. 

Mr. Chairman: Very well. Mr. 
S&manta. 

Sbri S. C. Samanta: I whole-heart
edly support the motion for reference 
of the Bill to Select Committee. With 
reference to clause 4, the number ot 
member, which should constitute the 
Tea Board has been specified there. 
But in �he cate1ories of representation 
mentioned it bas not been 1tated as to 
how many will be allotted to each 
category. I shall be glad if the Mem
bers of the Select Committee take into 
consideration tt»s matter and specify 
the number in each category. I find that 
there is representation from Parlia
ment also. The Select Committee 
should make it clear whether these 
Members will be elected or nominated 
or appointed by the Government. There 
are so many tea producing States. It 
will be better for the Select Committee 
to put also some Members of the Legis
latures of States where tea is irown. 

Then I want to say something 
about 'ihe Tea Expansion Board. We 
have withdrawn ourselves from the 
Tea -Expansion Board. So the whole 
burc:len of propaganda lies upon us 
now. I find that in the functions of the 
Board something is said. But this Tea 
Expansion Board was doin1 so much, 
for India as re1ards tea and th.1t work 
!\as fallen upon our heads. So when 
th� committee is formed, either stand
int committee or ad hoc committees 
should.· � formed, and it should be 
specially mentioned in clause 8 that 
tea expansion. and propa1anda, in 
other cowitt-ies as well as in India, 
will be the duties of this standin1 
committee. The tea Expansion Board 
has done so much work for us that we 
have earned so much dollars from out
side. This work should not now be 
ne1lected. It should be specifically 
mentioned in the body of the Bill it
self. These are my two sug1estions and 
I hope the Select Committee will give 
serious consideration to them. 
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8111'1 Daaodan 111-.: We a.re at the is no necessity at all for you to include 
fllJ end of the session and also of the Chambers of Commerce and lndustryp 
dl(y, and l do not want -to make a lon1 and later on; also busine1J11men. It ap-
speech at alt I want only to make pears you are fiving a wei1hta1e to 

· one or two su,gestions to the · hon. this kind of representation. 
Minister and to the Sele<:t Committee 
about � matter. 

One of the points has already been 
.made out here, and that is that this 
indostry is more or less in the hands 
ot vested interests, especially forei111 
. v�s.ted interests. We are makin1 pro
v1s1on here ior expani;ion ")f our tea 
gardens as and when we ftnd it neces-

�:sary. I want to make this suggestion 
·to the Select Committee that hereafter 
it shoul_d not be possible for forei1n 
vested interests to expand in this 
country at all. We must make such 
provision here that in our expansion 
programme foreign interests shall not 
find a place. It has been pointed O\lt 
that the present crisis in the industry 
has seriously affected not only the 
interests of the industry but our eco
nomic interests also. This crisis has 
come in the industry merely because 
we have had no real control over the 
industry. That is because we have been 
allowing vested interests tb �oncen
trate in this industry. It must be our 
endeavour as soon as possible to 1et 
rid of the vested interests, and especi
ally the foreign interests, in this in
dustry. Therefore, in our expansion 
programme, if we do not take care to 

·. see that the vested interests do not 
· progress, this industry will be doomed 
and also our country in the long run. 

Then I want to make one or two 
su1gestions about the Tea· Board itaelt 
which is the most important provision 
in the Bill. Here several cate1ories are 
1iven. As has been pointed out by an 
hon. Member, in regard to the provi
sion about representation of labour, I 
do not know whether it will be ade
quate. Another thing is, when we are 
makin1 mention ot several cate1ories, 
it must be possible for Parliament to 

,,know what is the proportion of repre
sentation you a.re 1oin, to allow to 
each category mentioned here. There 
are altogether forty members. We want 
to know how many of these forty will 
. go to owners, or to persons employed 
in the tea gardens, manufacturers of 
tea, Members of Parliament, Central 
Goverrunent nominees and also Cham
bers ot Commerce and Industry. I en
dorse the view expressed by Mr. 
Khandubhai Desai that when you have 
already made provision for dealers, In
cluding exporters and internal traders 
,of tea, manufacturers of tea etc. there 

I would urge also another point. 
When you are: maki04i this · ·appoint
ment it must be not through nomina
tion, it must be possible for us, especi
ally when we are giving representation 
to labour and also o"'l!lers of estates 
and g:atdens and growers, to introduce 
a certain element of election. I want . 
to see that labour 1ets proper repre
sentation, and that through election. 

I do not want to take more of your 
time. 

The Minister of Commerce (Shrl 
Karmarkar): I am very grateful to the 
House for the very vigorous support 
that it has given to the measure. There 
is one point beyond dispute arising. 
out of the discussions, i.e., that the tea 
industry requires to be regulated in a 
better manner than before. Arising 
out of the discussions are some three 
or four important points. Firstly that 
labour should find its representation. 
That was what my friend, Mr. Khandu
bhai Desai said and then I understood 
Mr. Damodara Menon to say that there 
should be a definite specif\cation in 
the category of various members. These· are all matters that will be certainly 
taken into consideration by the Select 
Committee and I think I would be uo
fair to the Select Committee were I to · try to meet any of those points here. 

I was interested in the observations . 
made by my esteemed and elderly 
friend Mr. Robin� Kumar Chaudhuri. 
When he was speakinl, one point. 
struck me. It has beeD the tradition of · 
this House that there is no television. 
permitted in this House. I am quite · sure that if he were to talk and with 
his picture available to us, we will be 
savin1 a lot of expenditure on propa-. 
1anda. The Select Committee will 
lar1ely benefit by the observations that. 
he has made in support of the tea in-· dustry. 

There remains no more points and I 
think I would be hardly fair to thtt· 
House by standin1 between the hon •. 
Members and their evenin1 tea. 

Mr. CllaJnnan: The question is: 

"That the Bill to provide for the 
Control by the Union of the tea 
industry, and for that purpose to
establish a Tea Board and levy a 
customs duty on tea exported from 
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India, be referred to a Select Com
mittee consisting of Shri -A. K. 
Basu, Shri Upendranath Barman, 
Shri Kamakhya Prasad Tripathi, 
Prof. Nibaran Chandra Laskar, 
Shri Debeswar Sarmah, Shri Bhakt 
Darshan, Shri R. Venkataraman, 
Shri G. R. Damodaran, Shri Nage
shwar Prasad Sinha, Shri Hem Raj, 
Shri N. M. Lingam, Shri H. Sidda
nanjappa, Shri Bhagwat Jha Azad, 
Shri P. T. Chacko, Shri N. C. Chat
terjee, Shri Hirendra Nath Muker
jee, Shri Hari Vinayak Pataskar, 
Shri Hari Vinayak Pataskar, Shri 
Aaipal Singh, Shri Tridib Kumar 

Chauduhri, Shri K. Kelappan, Shri 
Rayasam Seshagiri Rao, Shri 
Purnendu Sekhar Naskar, Shri 
Dev. Khan ta Borooah, Shri T. Sub· 
ramanyam, Shri D. P. Karmarkat 
and the mover with instructions to 
report on or before the last day of 
the first week of the next session." 

The motion was adopted. 

Mr. Chairman: Shri T. T. Krish· 
namachari, the Minister of Commerct 
and Industry is appointed as the Chair
man of the Select Committee. 

The House then adjouned sine die. 




